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ORAL JUDGEMENT Dated: 20,3:1995
(PER: N.S.Degﬁpande, Vice Chairman)

An order of removal was passed by ths
Disciplinary Authority on 174651994 and an appeal
ués preferred, that appsal has not yet besen decided
but the ﬂpﬁallate'ﬂuﬂﬁority has placed the applicant
under suspension. 'Thé grievance of the applicant is
that hs has not been paid subsistence alloyance and

he is sought to be svicted from the quarters. {

29 The only direction we need make at this sﬁage

is that the, appellate authority shall decide the appiiéant's
appeal uithkn four months from the communication of this
order aﬁd shall also considaer the question of paying
subsistence| allowance to the applicant while deciding

the appeal,| The applicant shall no£ be evicted from

the qdéi}ers until one month after the appsllate éuthority
decides the appeal subject to the applicant paying normal
§§§§?“J§§f:\these directions the OA7 is disposed of,

Liberty to the applicant to approach the Tribunal if he
i

feels aggrieved after the appellate authority dscides the
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